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O R D E R 

20.08.2019  It has been pointed out the typographical error occurred in 

the 1st page of the judgment dated 14th August, 2019 wherein the name of 1st 

Respondent ‘S. Gurumoorthi’ has been wrongly typed as ‘S. Gurumoorthy’.  

Similarly, last line of the 1st page, it has been wrongly typed ‘there is no default 

on the part of the ‘Corporate Debtor’, in fact it should be read as “there is 

default on the part of the ‘Corporate Debtor’. 

 Necessary corrections be made accordingly in the cause title of the 

judgment and in the last line of the 1st page as noted above.   

 Fresh certified copy be supplied to the parties.  
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